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• CENTRAL ADMINISTRATIVE TRIWNAL 
GUWAHATI BENCH 

• . /1. • c: 	. . 	 . . . •• . . . . • •. .•.• Applicant(s) 
Versus- 

• •2. Jj..c&~_ • 	 • • • . . . • Respondent(s) 

-*>'. • . . Advocates for Applicant(s) 

• 	t29f7 	 r ••  •, •. Advocatesfor Respondent(s) 

©fficeN—te—s 	-- ----- 

129-11-916 	Learned counsel irP.1K.7oy 

	

us apcaion 	 I 	 I 

forin n( 	
iO 	be appli.canf, noves this 

C. F' ot 	• 	 1 	 ; ap)1iCation The applicant 

desited vide 	 , 3hri Kartick L hG1-lOS1I, is a Diesel 

	

No 	
' 	Sistant Driver, P.F.Railway, 

Dt.d 	 t,,, 
• 	 acarpur. In this aplication he 

fr- 	 has sought an o:cer dii ectin -  the 

• 	
; LCsponucnLs to allot him iype II 

ai1ay uarter at 13 adarpur. He 

has submitted several representa- 

tions 	that cfft; dte latest1 1, - 

$ representation, which is pending 

• •: 
before the qornpteit athbrity of 
the respondents, is the represen-

tation dated 30710-96. On perusal 

•' counsel for the applicant I consi 

	

4 	 * 	 • 

I 	 , der that this application is not 
J.
!. 	

tHi'tO be 

1 rdeciSjofl but it is to be disposed 

of with directionto the respon- 
1* 
,dents, 
c Accordingly the application is 
1 disposed of with the airection to 

'the respondents to issue final 

.:toreler on a11otnnt of admissible 
ft 	Y.ccuarters to the ap - 1icant on merit 

,and accordincT tr' rul 	a. after 

• 	 • 	

• COfltd/- 



O.A.274/96. 

29-196de consideration of hisprayer' 

•,, 	rnádin his representattns 
' 	* 	within 2rnnths from the date 

of receipt of copy of this orde 

(?)Jo 	 6vbA 	,. 	 hytheresode, 	o.4. The 

Asstant Mechinical Enneec 

	

C 86;C/bA F.I;1vay, 	dirpur. 

	

zo5 - 	 F%theresDoncienL3 
- 	-, - 	—. 	

iF6Etft3 epin abeyanc 

.. &ilotmentof quarter No,L292(A) 

Type Il A to any other person 

t 	pening csposal of the d. 	repre- 

• 	
. 	

sentationof the applicant as 

• 	 mentioned above. 
• 	 ,i 	

1 	 :. 

	

4UT 3VITRT.WLA 	
Appiicatons disposed 

	

fHAIJ 	of. 

	

'4 	 ' 	
No order as to Costs. 

	

elm 6-r J A 	
f I 

(c)JotS.qqA • 	' 	• 
	 • 	

* ember 

	

if 

• 	• 	 4 	* 	P*14 	 4 	 * 	* 

	

• 	• 

.• 	 •• 	• 	 4 	. 

U 
- a. 	 4 	 .. 	•.. "s St 	 , 	 •••;* 	 - 

i'i).iQ Tf.TJQ 	' 	se,toI4 eZ1±3  

1 
4 ,  

-. 	 TI 	 Al  

fl  
4 	 .•• 	 '• 

	

4U.'TT 3ViTM 	 TW) 
i'!p1HAVi..r)" 

, 	 • ' • 	
' 

y 	'•. 	. •.., 	•_,, 	 IT . 	.4 	• 	 • 	. 

1 
• 	 1' 	, 	 * 	 4 	 • 

1 

	

• 	 . 	

1 	 0 

- 	
- 	

- 	 — 



V 	 . 	

•. 

IN THFCENTRAL ADIINISTR1EVE TIJNiL: QW7MAE BNI, 

GJW1ALI, 

O.k No, Of 1996- 

V.. 	 .. 	 * 

Sh Kartidc ch. Gbose, 

lCal ' 	 .. .. . _ 
Wversus - 

- 	 Un ion of L'i dia & ors.. 	 - 

Resondents, 

INDEX,, 

S1.No 2  Pai cul. 	 Ainexum 

10 	ippiication. 	 .. 3. 	8. 

2. 	Verification. 	 9 

30 . - Order Dated 17. 6.95. 	A 	 ilO. 

V •, 	 40 - 	. RepX*sen ta tion dt. Z.9.95. •B 	 11. 

5. 	Order dt. 29.6.95. 	 C 	 12-13. 

• 	 6. 	Order 31.10.95. 	 * D 	 140  
V 

 7 	Rresentation cIt. 4.8.96. 	B 	 15. 

• 	 8. 	R,resetation dt. 30.10.96. F 	 ,16 '17. 

Pi1ed-' 	. 

• - 	 - 	 • 	 V. 	

' -V 	 Advocate. 

V 	 • 	 V 	 - 	 I 



	

• 	

• 

• 	 - 	IN LHE CTRPL ADNISTRALVE TE BLJNAL, QJWiiATI 

1JWAIAE. 	. 
S 

(zri app1icati01 u/s. 19 of the Administrative 
• 	. 	 Tribrn &. Act, 198.5) 

	

O.l. No. 2- 	of 1996. 

'4 

Partioilprs of the &21icit. 	* 

Shri Kartidc Ch. (bosh, 	. 

	

• 	 Di.eel Assi stt Driver, 	. 

Traffic Q1ony, 

P.O. - Badarpur. 	 • 

District - Karimgj. 

Partioilars of the ResDondets. 

	

. 
1. Union of India, 	 . 

represeted by the secretary, 

Railway bard,, Rail 

New Delhi - 110001. 1 

2, The Ge eral M* ager, 

• 	N. P. Railway, Na1ign, 	- 

Guwahati - 781011. 	 • 

•3 The fltvisional Railway Niager, . 

	

• 	• . 
	 N. F. Rly, . n3jn g. 

4. The Assistt Medica1 ibgineer, 

	

• - 	. • 	N.P.Riy, Badarpur, 
• 	

P.O. 	Badarpur,- 	• . 

District -Karimg€j, Assam. 

5  • 4 
..•••-* 

/ 
I 
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5. The Chairm, 	1 

Housing Onmittee, N. F. Riy, 

Lumding. 

3. Details of ,  the .x,1ication. 	
a 

Non...aliotmat of.  pe-II Rly.  Quarter. 

Non..osideration Of applict' s reres€ntatiori 

- 	dated 20.9.95 and subseqiet other re,restation. 

4. Jurisdiction o f the Tn b,in al 	— 

The ppLUcait declares that' the subject matter of 

the application is within the jurisdiction of this 

• Hon'ble Tnibjnal. 

5 1  Limitation. 

The applicat declares that the application is wbthin 

the pe4od of limitation. 

6, 	cts of the case. 

6.1. 	That the applica)t was initially appointed in the.' 

North Ea st FrOntier Rly. • as a ith a3. ahi on 21, 12.82 under the 

Loco Pbreman &  Badaxptlr. 

6.2. 	That after his.joining as Khalashi he was allotted 

with a Wpe.I (better type) Rly.  Quarter (No. 613-Z) ,b.it 

after s,rnetirne ie. on 17.8.83, the Respondit hadccelled 

the said &.lotmelt on the gend that he is not eutiitled 

to the type of Quarter end allotted a differet 1'peI 
4 	 Quarter ( No.L..9-C 	id'i the applicant oco.ipied accordingly. 

- 	. 	 . 	 . 	 6.3....... 
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/ 

	

6,3. 	That &ring 1987, the applicant was pronoted 

as i d Fireman Steam Ihgine an d on his prouD tion he be came 

title d t,S Type -II qiarter and as such, he applied for 

al1otmeitof a Type-Il qaarter, which is onmensrabie with 

his grade. 

	

6.40 	That since the applicant's turn in the 'list 

waiting fir suotnientof aiarter' did not ome thEn, he was 

not allotted with the q.iarter iimedtately bit during June, 

1995 a Type -II qiarter (No. 24Z fell varant and the said 

qiarter was allotted to the applicant on 17.6.95. 

• 	A opy 0 the order dated 17.6.95 is anneced as 

?neire - 'A' to this application. 

	

• 6050 	That the applicant states that he initially sound 

the qiarter to be distantly located which wuld put him in 

nith inconvaiience in getting medical treatm&t of his old 

and ailing nother and later he also found that the quarter 

was also inhabitable because of erection of some unauthOrjsed 

p acca strutth re }y some an U so d.&. elements wi thin the 

onoun d o f the q.i arter. The applicant therez re after 

initially pryi ng r allotment of a qiarter near Railway 

Hospital on 23.6.95, i.ied a bxma1 application on 20.9.95 

praying for a11otzrnt of a suitable q.zarter pointing out 

- 	
that....... 

S 



.4 .. 

that the cauarter No. L/242 allotted to him is not habitable 

because of the un autho xi sed stru cthre. 	 - 

QDpy of the r,reseitation dated .209.95, is annexed 

nne,cure - B' to this pication. 

• 6.6. 	That the ap,1icant states that after the applicant 

had refused to ocoipy the ¶Ljpé..XI qiaiter No. L/242 as 

ab-resaid, it was allotted tO Alok Sarkar, a driver vide 

order dated 29.6.95 and on his refusal it was againt 

allotted to Shxi &ihodh Ch. Das, 42 A. D. who also refused 

to ocoipy the semé baue of the sane ground of tznauthorised 

txucture. The Asstt. Med&ical Ftigineer. N.F. Rly#  Badarpur, 

thereafter allotted a differet Lrpe -Il qiarther 

• No. 589 	to Shri subDcb Ch. Des,  1 A. ID. vide his order 

dated 31.10.95 btng satisfied that the qiarter is not 

habitable because of the unuthozised. structure. 

Opies of the order dated 29.6.95 and 31.10.95 are 

ann exed hereto as Mn ei re - - 'C ei d - 'D' to the app&i cation. 

1-4 

6.7. 	That the applicant states that the Assistant 

Med ani cal Ehgineer,, Badaxpur, the Respon de t No • 4 

thereafter remved the name of the applicant from his 

position in the priority list jn a nDst discimtnatory 

manner adopting dffert staidard ñ)r differe,t persons 

inasriudi as on similar refsal to ocoipy the quarter on the 

- 	 grpun 3. . . .•.. . 
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çound of o,nstruction of uiithor.sed structure, the name 

of Shri SubDdh (ii. Das was not reiDved and although his 

n aniP was below the name of the applicant in the priority 

list was allotted a differet 6,id better ¶Lpe..II cparter 

NO. 589-B. 

6.8. 	That the aplicant thereafter pro ached the 

Respondst No. 4 a number of times ZD r allotmEnt of a 

sui taizl e qa ar ter & d although the Respor drn t No • 4 

initially gave some assurance, did not onsider his case 

• 	 and therere the applicant made another rreseitation 

on 4.8.96 LDr onsideration of his case, bat that did not 

yeild any result. 

A opy of the said rqrese - tation dated 4.8.96 is 

annexed as k1neoire - -' E' to this appiicatsn. 

That the apPlicant stas thkt recettly curing 

October, 1996 a [rpe-IE q.iarter (No. L-2) fell vacant s  

on reti ren t of Sh ii 11. S. J ai swäre, ExDriver and the 

• 

	

	 applicant izirnediately on 304.0o96 filed.a rreseitation 

bere the Cheirmm, Housing Qmndttee to direct the 
V 	 Asstt. ZIedkanical thgineer, Badaxpur to allot the said 

/ qaarter to the applict. Cbpies of the said representation 

• were also fi,xwarded to all concetneci, at the Respondents 

remained silent id did not allot the  same to the applicant. 

The said qaarter is still vacant &,dis not allotted, to 

V 
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.1.  

&yb' but the applicMt has learnt that the Respondeit 

• No •  4k is tcing steps to allot the same to some other 

• )erson driving the applicant again. 

Qpy of the said represeitation dated 30.10.96 

ann exed as n eoire - F' to the application. 

6.10. 	That the applicant states that the Respondeits 

o,uld not have acted so unfairly and treated his case in a 

di C xi mm atory mann € r by .tratLn g his xPlaft refu s a3. to 

• ocaipy the qzarter as a 'refusal of an allotunt', tho. 

similar refusal by Shri Sub,' Ch. Das, and others we 
- - 	 __1 _1  not traceu as ius Q all 

btter and suitable alternative allotment. 
S 

6.11. 	That theplicant states that the Respondeits 

a re tcing' steps to allot the said cparter (No. L.292?). to 

some other ømloyee who are below him ii the waiting list 

- depriving him of his ttie allotmelt - and thereibre unless 

the Respon dei ts are restrain ed by this Hon' bi e In bun al 

in mcing sudi. allotment, to others, the applicant would 

suffer irreparable loss and injury inasnuch as there is 

• no likelihood of getting any suitablei qiarter if vacant 

in near future. 

7. 	 • 	 S. 

• 1.. That the applicant submits that no.consideration 

• of his Cas€ for a1lotmemt of better andh&itable qiarter 

while.... 

-•• 

S 
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0 	

'O 

H 
c 

	

: 	while onidering the case of others in arbitrary. 

• 	-, unreasonable* 	scCrimtharY d is violative of . 	the 

provision of Ariic1te 14 and 21  of the Constitution of 

• 	 India. 	 : 

7.2. 	That th e  applicant submits that he has a xiçht 

r getting allotiTt of a ha]Ltab1C quarter onineisurable 

with his grade and the Respofldts are deying him of 

S 
that he is enb.tl.ed frok .

a,  direction 

fiomthe Hon' ble Court r getting the said ailotmeit* 

which is the basic need.of gi eployee. 

8. 	Details of the xemer e xh&qgtej  

There is no. remy availab ie $3) the applicant under 

the statutxry rules. However he filed rq,resentatton 

• 

	

	 bere the RespondeItNO. L aid b.at he recekved no 

respon se £tOUi y o f them. 

90 	Matter not t,rioU slY filed orpn ding with 	
• 

	

- 	 y other Court. , 	• 	. 

The applicant declares that heka has not previously 

filCd any pplicatioy, in the instant subject matter, 

I 
\ 
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10. 	ReUef 

In view of the facts and cira.unst -ioes stated 
alove the appiicnt prays that 'theHc'bie TzibUnal  

mr be p1 eased 1x — 

I • Di rect the Respon den ts to a10 t qa ar ter 

	

No. .L--29 	I  Type II to the applicit 

which i5 Vacit.oz  

AND 

In the interim dLrect the Repondt 
• 

	

	 to .ke e p the said Lrpe II Quarter No. L292(A) 

vacant till disposal of theO.i 

114 PartLciiars of the apiicatjee 

I.P.O.No 

PYaie at.. 	- P A r 	- 
- 

Date 	 2. (a.- \i- 

AflDUflt 

Verification.,... 
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VERI PICTION. 

I, Shri Kattich th. Giosh, son of late Nir,ada 

aged abut 30 years,, cb herebj verify that the 

statemEnts made in 	 tvik are 

true to my knowledge, and those made in 
6-91 	 are true to ny in formation derived from 

the record whid I believe to be true wid the rest are n 

humble subrdssion before the }km'bie rjb.inal and 

I siçn this Verification on the 	cv of 

November, 1996 at Badarpur. 

Date 
	

100'~%'Cy-" -\  ~" " 

P1 ace - Badarpur. 
	Siathre of the Applicet. 



- 	10 	do 

nn eire — A. 

No  P.Raiiway. 

OFLCE ORDER, 

On V cation oR1y. Qrs. No. L/265 1 B' type U (aect) 
at EPS by . si r, 1n dra L a3. Nx. Dr' G/ 'B is allotted -  to 
Sri Naren Ditta DALBPB (fv,m- setter type list). 

Oi VctiOfl of Rly. Qrs, No. 575• 1 C' type II  (iect 
at EPB by Sri Ni gpal Das II Ex. Dr.'G'/EPB. was 

allotted to Sri Abdiil gadclas Dr.'G'/B vide this office 
order No. 8/PPIG-4/AUot/95 dt. 19.01.95 (Prnm wi thbut list). 

On vacation of Rly. Qr, No C/242' A' type II (gLect) 
atPB by Sri N&i Qpal Dey Ex. D,/BPB is allotted to 
Sri K artic Ch. those DAD/)B (Pxoin better type list). 

	

On vacation of Jay, 	N0, lB' type II (Elect) 
at BPB by Sri Sashi Ibhi Na1&ar Ex. Dr. •1  G'/PB is 
allotted to Sri. Rabindra lb Marc DI)' E'/B. (Prom without 
list). 

No.WP/G..4/ flot,/9 5. 
Dt. 17.06.95. 

/ 
(S.P.?mbásta). 

Asstt. Mecj. Eigineer, 
N. P. Railway. 

/ 

Qpyto.. 
1 • Party on cezne d. 	 S  

LF/EF/OW/PB. for information & necessary 

	

cti&* pLease. 	S 

D11(P)/LHG for information please. 
Br. SEct. NPEMU/J/BPB for information Please. - 

• 8c3/- Illegible. 

	

5 	
17.6.95. 	S  

( S. P. i.Wibast6) 
Asstt. 14edi. thyineer,, 

N. P. Railway. 

11 
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• 	 ' 

Jinexure'B', 
- 	

14J4WB' 
N. F.Rly. 	 - 
Thro - IiP/ P B•  

	

• 	 aub- AUctaGitof airs. 

	

• 	 / 

Ref:- Your aUotm(nt order No. W/4/A1loW95 
Dt. 17.6.95. 

Sir, 
.1 h ave the 1n our to in ñ rm you th t Qr. No • L/ 24 2A' 

• 	type II was allottecI in nj favour vi'de your order under 

referece wid I preferred in appeal #  for onsideration, 
• 	dt. 23. 6.95 to allot me a or, nearest to Railway Hospitä3. 

	

• 	 on gixunds of nrj nother' s il3ess, ait neither 
• con si deration is made yet nor .. my name is shown in the 

bttom of seiioxity.list published from your end vide 
No. WP/Qrs.(Prioxity/95 dtd., 15.9.95). 

Morver as per decision of Housing Comittee 1 was 
to regain uv priority fnm the bktom to the, former position 

vide No. 2/314/0 Pt. YI dt. 10.5.89 para 6.8 and you 

	

• 	 notificatiOn NO.WP/Gu.4(POlicY)/94 dt. 11.7.94. 
• 	 Purther it is obs%rved that in uauthorised pucca 

structure has oDnsttucted attached -to the abve Qr. and 

a fuily is resicth*g there for which the said Q. is being 

refused by one after another aflottee to avoid c*1LCS. 

Under the abve circXimstces Jcinc1y assi gn  n 

• pzioxity position as early as possible and keqpested to 
let me know, the position and thus oblige. 

• 	 • 	Yours faithfully, 

	

• 	 $4/.. Kartick th. (bosh. 
Dt. 	 - 	 DAD/BPS. 

XA
S 	 S 
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• 	 - nn e3cu re 	c -  

OF 1 0EORD& 

l) On vication of Rly. rs.No, L/24 'B' type in 

* 	 (Eject) at B by ant, Sandia Rni Dtta, W/O. Late 

R. C. Aitta, Ex. Rly. •' Dr'/BPB is allotted to Sri Skar 

• 	Cli. Dey,, Driver/BPS. - 

Z On vacation of Y. Qrs. No. L/242 'A' type II (Elect) 
• 

	

	 -- at BPS. which was allotted ID Sri Alok Kumar Sarkar 

•' Dr'/PB vide this office letter ev&i No. Dt. - 24,O 7.95. 

On refzsal this nra, is allotted ID Sri aib,dh Ch. Das, 
DAD/BPS. as per priority of running without Qrs. list 

- 	 on vacation of Sri N. G. Dr Ex. 'Qr'/Bp. 

3 On vacation of -Rly. Qra,  NO. 589 'A' typ.II (Elect.). 

	

- 	at BPS. by Sri P. B. Day Driver /BPB is allotted to 

• 	 Sri Ji teidra Deb BatMW DA/BPB as per priority of 

• 	 running without Qrs, List, 

• 4) On vacation of Rl3r.  Qrs, No. T/116 '.D' type -Ii  (Elect) 
at BP B by Sri R.C. -AittaClouduzy Ex•'Dr' /BPB is 

-- 	allotted to Sri &zdhir Ch. Nath P/M/BPB as per 

running without Qrs. list. 

5) On vacation of my.  Qr. No.. 578 -, B' type II (Elect) 
• 	 * at BPS by Sri N.C. Das Ex. EMC under/LP/BPB is allotted 

to Sri P arLmal K i ti Day • Jr. Clerk under L P/ BP B. as 
per without Ors. list.  

j • 	 6)- P  On vacation of my. Qrs. No. 588'K'type I -(Elect) - at 

• - 	* • 	,. • 	BPS, by Sri (L. Das Driver /BPB is allotted lx) 
• 	 . 	-. 	Sri Dam,dar Ratha P/Mar BPS, 	• 	 - 



-( 
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do 13 

Annx. C. 

• 7) On vacation of 1Y. Qrs.'Nô. 588 1 J.' type I (aect) 

at BPB. by Sri $.ibash ct. DAD/PB is &.otted 

to Sri Cizkzonony Matheraxy k'/I/PB.. 

On vacation of ILY Qr. No. L164 'B' type I (aect.) 

at EPB by Sri N.N.Naaimder. 'Dr'/BPB is allotted to 

Sri Ksi Th e  N Narzazy,, P/Mi/BPB. 

on vacation of MY..  Qrs, No. 567 'li' 1pe I (ect,) 

at 'B by Sint•  Rina Eii Das W/O. Late RtJ'iir 

Das Ex. .' Dr'/BPB is allotted to Sri Swepfl Kr. Das II 
• 	P/Ni'i/B. 

I 

84'.. Illegible. 
- 	 - 	29/9/950 

(P.K.Na2umder), 
Asstt. Meth, Engineer, 

N.B. Rai1wy. 
BAI)ARPUR, 

No, IVBP/Qrs.(Allot)95  Pt. El. 	dt. 29.09.95. 

Copyto: 

1) Di4(P) /IMG for information Please. 
2 Staff oncezned thro : LP/BPB they are ilstructed to 

subiit the vacation & ocoipation report withih 7( seve') 
djs adter reci1Ving this ofice order. 

3) LP/EF/CIOW/PB for in5xmation and necessary action P1. 

4 Vt. •Sec, NP U/J/PB for information P1. 

84/_ Illegible, 
29/9/95. 

• 	•• 	 (P.K.Maimdar,) 
Asstt. Nech. thgineer, 

N.P.Railay, 
• 	: 	• 	 BADARPUR. 
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nnecure -• D. 

0 P1 CE 0 RDER. 	0 ffice of the AMEVEM 

On vacation of 	NO. 589 1 B type II (EZLect) 

at BPB. 1y Sri tK. Sen Ex. Driver (1') /BPB. is allotted 

• 	 to Sri &lIz)dh Ch. Das, DAL/PB. Sri Dás vg,not occupy 

Ely. Qrs. L/242A type II allotted to him vide even 

No. dt. .9.95 die to unuithorise& structire, 

No. Lv/BP/Qrs.(Uot/95 Pt.II. 	54/... Illegible, 
31.10.95. Asstt, Mech. ThgLneer. 

• 	 N. P. Railay. 

OpytO: 

1) DRM(P/LMG fvr inrmation please. 

St8ff•  oncezned, ThIDugh LP/PB they are instructed 

to sbrnLt the vacation & occupation report within 

S 	 7 (sev(n) day s on recetving this office order. 

3) LF/EP/OW'PB for infrrrnatton & necessary action pleaàe. 

4).Br. sec..NPII4tJ/ai/BPB fr,rinrmatLon P1. 

S 	 Sd/. Illegible, 
• 	 - 	 S 	

5 31.10.95, 
S 	 S 	 .(P,K. Nazimd€r), 

Asstt. Nech. th gineer, 
N. P. Rai lway/  'B. 

	

, 	 S 



MD 

• 	 AMWB 

N.P.Ely, 

Thro LP/BPB. 

Sub1.. Pziority frr allotmet of Qrs. 

• 	 I beg to inñrzn you that  I  was fere allótmat 

of * Rly. Qr. videNo. "ya'/G.. 4/Mlot/95 dt. 20.6.95 

which I ould not accqt die to n unithorised stricture 

adj ac alt to that or, and ny wtherl s illness. As such 

my pzLorij lost br one year as per rule. 

Now the abve one year has alteat, e1apsed on 23,6.96, 

aD, you are reqiested 1x zmw recart iry priozity iid 

intimate me the actual pOsi tion of ny seniority afte± 

recasting wd thus oblige, • 

Yoirs faithø.ELly, 

•  
Dt. 4.8.96, 	

Sd,/d Krtjck ciosh. 
• 

-J 



H' 

- nnexire 

TO 
• 	 * 

- 

Cheirrn, 

Housing Cozaiittee, 

Lwudng, N, F. Railway. 

(Sr. D/LMc. 

ThrosLP/B. 

Sir, 

Reg: AIlotM6I t of Qrs. 	
/ 

Ref.: My rqres€ntation dt. 24.9,96. 

with extren trgret, I like to let you know that my 

• rresEntation dt. 24.9.96 was not replied at all, not  to 

• speak of req.zi site reess, an d this way I am placed at 

• the point of extrene hardship of Ixusing. 

Now, my siule reqiest is to have a 1'pe II Qrs. vacated 

first fDr the purpose of whith ziNE/B. may please be 

instrtIcd under intimation to Sr. DME(Powex) LNG, so that 

the desexvjng• applict on the top of priority ~bt 

sliotnnt of Qrs. my just &d lawful claim is fulfilled. 

That, Lithe respective matter, I am much frustrated, 

as I received no rly from any €r d, whil e to h 8ve the 

real justice initiating legal pnceedthgs may be reqiired, 

• 

 

for which 1 5hal]. not be responsible. bt the responsibility 

will go towards alloting authority initially a nd so on. 

- 	 -, 	 .• 	 I beieve..,., 

• 

• 	

At 	
' 	 • 	

i 
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1?hnnx.F.  

I believe, to and V hardship on just end lawful 
deniid you Will arrge ear'y at1otnt to a"coid 
unnecessy 'litiçation. 

• 	
Eecting an exy. re2ly within a ñrthi, I ornclude 

with best rerd. 

Yours faithfully, 
• 	 I 	 sd/i. K arti ck Ch o  Chosh. 

3O.l.6 • 	

- 

DAD/BPS. 

Dt. 30.10.96. 

Opyto:.. 

11 Divisional RlwejM€aer, 

N. F. Ra1wyfLumcjng, in referece to my rep  
• 	 dt. 24.9.96. 

Sr. ME(Power)/W4G with a Opy of rres , tatjon 
dt. 24.9.96 id 15.8.96 for hi5 kind inrmatjon 

d necessary action,' 
AMWBPB. 
LP/BPB in refereceth my eriier rreseijtjon 
dt. 15.8.96 ind 24.9 9 960  

opy by .  Regi stred p0 st in advii Ce to g 
i) 	Divisional Rai1ay Ma!1ager 

• 	 N. F.Railway/Lumdthg. • 	
P.O. - LumdLng, Dt. Nowgng (Assan. 

• 	 •, ii) chairmi, 	- 
- I1Ousing coninittee, 

• 	 • 	'Lumding, N. F. Rat1w. 
(Sr. DN/LMG.) 

P.O.. • Lumd.tng Dt, Nowgng, AsS. 

-1 

• 	 • 


